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(f) the further action being contemp-
lated? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C K. 
JAFFAR SHARIEF) : (a) No, Sir. 

(b) to (0 Do not arise. 

Linking of Vindhyachal Super Thermal 
Power Station with Nigabi Coal l\lines 

2173. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of ENERGY 
be pleased to state : 

(a) whether the foundation stone for 
Vindhyachal Su~.,er Thermal Power Station 
was laid ill 1982; 

(b) whether the Vmdhyachul Power 
Station is linked to Northern Coalfields 
'Nigahi' mines; 

(c) whether the Stage-I of the project 
is expected to be ready by the end of 1989 
whereas 'Nigahi' coal mines will not be 
ready till 1991; and 

Cd) if so, the estimated escalation cost 
of the project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) and (h). Yes, 
Sir. 

(c) and (d). The VindhyachaJ Super 
Thermal Power Project Stage-I (6 X 210 
MW) is expected to be completed. pro-
gressively, by the end of 1989-90. On 
receipt of environmental clearancc, the 
Nigahi coal mine project has been sanc-
tioned for execution and is expected to 
start production by 1990·91. In the mean-
while, alternate arrangements for supply 
of coal to the Vindhyachal Super Thermal 
Power Station have been finalised. 

[Translation] 

Import of Mineral Oil from USSR 

2174 SHRI KALI PRASAD 
PANDEY: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to etate : 

(a) whether Government propose to 
procure mineral oil from USSR durin8 the 
current year; 

(b) if so, the quantity of mineral oil 
for which agreement has been si,ned 
between the two countries, the likely co.t 
thereof and the terms of payment etc. laid 
down therefor; 

(c) the time by which this consignment 
will reach India and the broad details 
regarding itt) distribu tion: and 

(d) whether Government held discus-
sions with other countries also before 
signing the agreement with USSR; if so, 
the broa d detai1~ thereof and if not, the 
reaSOlJS thl'fefor ? 

THE DEPUT-Y MrNISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM): (a) and (b). A quantity of 4.0 
million tonnes of crude oil is proposed to 
be imported from USSR under the Indo-
Soviet Trade Plan. A contract to this 
effect has been concluded by the Indian 
Oil Corporation with the concerned Soviet 
organisation. This will bc against rupee 
payment. It is not po~sjble to precisely 
indicate at this stage value of the import 
on account of the uncertainties in the oil 
market. 

«(.') The import of the above quantity 
is spread over the year 1988 and this is 
allocated [0 the refineries for refining. 

(d) The imports from USSR is under 
the Trade-Plan concluded between the two 
countries and is not connected with dis-
cussions with other countries. 

(English] 

Gap between demand and supply or Cement 

2J75. SHRI SOMNATH RATH : 

SHRI H.B. PATIL : 

WiJl the Minister of INDUSTRY be 
pleased to state: 

(a) the present gap between tbo 
demand and supply of cement in tbe 
country; 
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(b) Whether there is a possibility that 
tbe growth of cement industry may slow 
down duc to demand constraints; and 

(c) if so, the details regarding correct 
assessment of demand and production of 
cement and the steps proposed to be taken 
to meet the same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) The production of cement 
in the country at prescnt is by and Jarge 
adequate to meet the requirement 

(b) and (c). There have been no indie 
cations so far of cement production having 
suffered as a result of demand con~trajnt. 

Government have announced certain 
measures f(cently to reduce the cost of 
bouse building material including cement 
the excise dury on which has been reduced 
from Rs. 225/- to Rs. 2051- per toone in 
order to encourage the growth of hOllsing. 
Government have also announced various 
measures for promotion of rural housing. 
These measures are expected to stimulate 
tbe demand for cement 

Modification in Liquor Policy 

2176. SH RI SRI BALLA V PA N 1-
GRAHl: Will the Minister of INDUSTRY 
'be pleased to state : 

(a) whether there is a need to mod j fy 
the sale and making of country liquor 
policy which is existing in different States; 

(b) whether the policy proposed to be 
adopted keeping iD view the welfare of the 
tribals; and 

(c) if so, the guidelines sent by Union 
Government to different States in this 
regard? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : (a) to (c). In 
so rar as the Central Government is con-
cerned, the setting up of units for manu-
facture of alcohol/alcoholic drinks is 
regulated under the Industries (Develop-
ment &. Regulation) Act. Since November, 
1975 there has been a ban on setting up 
\'f pew capacities/expansion of capacities 

for m~\nuf,!cture of alcoholic drinks from 
molasses except in the case of 100% 
export oriented units. Recently a relaxa .. 
tion has been made for manufacture of 
alcoholic drinks from raw materials other 
than molasses. The guidelines in this regard 
will be issued shortly. 

The State Governments, however, have 
their OWn regulations for regulating sale 
etc. of alcohol within the State. Such 
regulations differ from State to State but 
they are expected to keep in view the 
welfare of the publi::: especially the weaker 
sections of the society. 

12.00 hrs. 

[English] 

SHRI SHANTARAM NAIK (Panaji) . 
have given notice under Rule 193 de. 

manding a discussion on the attempt to 
destabilisc the country by the external 
forces with the aid of internal forces. 

[Trans/at ion] 

MR. SPEAKER We will look into 
that. 

( English] 

I hav<: :ldmittcd it. That will be deci<!-
ed by the BUfiliness Advisory Committee. 

SHRI SHANIARAM NAIK : That 
destabilis,Hiol1 fund is thcre---Rs. 30 to Rs. 
40 crores. We have to find out. 

SHRIMATI BIBHA GHOSH GO-
SWAMI (Nabadwip) : Today, the 8th 
March, is the Internationa1 Women·s Day. 
I want to draw your attention to the fact 
that today .... 

[Tralls/atioll .] 

MR. SPEAKER: Give it under Rule 
377. Why not under 377 ? 

(English] 

SHRIMATI BIBHA GHOSH GO· 
SWAMI: I crave your indulgence. Today 
we went in deputation to the U.S. Embassy 
from various women '8 organisations to 




